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Resndent 

TRIBUNAL'S ORDER 

{Per : Shri S.L.Jain, Member (J)} 

The Respondents inOA.NO1075/95 have filed this Review 

Petition on 18.12.2001 in respect of an order passed by this 

Bench on 31.10.2001, the copy of the.which was received by them 

on 20.11.2001 within the time prescribed under Rule 17 of CAT 

(Procedure) Rules, 1987. 
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The ground for review of the order is that the Tribunal 

has dismissed the OA. on merits but in para 5 of the said order 

it is held that the applicant is entitled to inspection of his 

ACRs for the year 1961-65 and proceedings of the DPC held for 

selection on promotion to Grade 'G' & 'H' during the year 1985 - F 

1995. 

The cause for review is that after the order passed by 

the Tribunal on 31.10.2001, the counsel for the applicant claimed 

inspection. 
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	 The ground on which the review is sought is when OA. is 

filed the applicant was entitled to for inspection of the said 

documents during the pendency pf the OA and not thereafter. 

Order 47 Rule 1 CPC provides the circumstances under 

which orders can be reviewed : (i) Discovery of new or important 

matters or evidence or, (ii) Mistake or error apparent on the 

face of record or, (iii)Any other sufficient reason. None of 

the grounds stated by the respondents is covered by any of the 

said three categories referred above. 

The law declared by this Tribunal in respect of 

inspection of the documents is not confined during the pendency 

and till decision of the OA,. only. 	As such, if applicant's 

counsel has sought the inspection, he is within his rights. 

In the result, Review Petition deserves to be dismissed 

and is dismissed accordingly with no order as to costs. 

(SMT.SHANTA SHASTRY) 	 (S.L.JAIN) 

MEMBER (A) 	 MEMBER (J) 

mrj. 


